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CENTRAL ADMINISTRATIVE TRIBUNAL/{ | VRN N
KOLKATA BENCH P Sl ol
No. O.A. 1348 of 2019 - Daté of order: 27.9.2019
Present : Hon’ble Ms. Bidisha Banerjee, Judicial- Member .

Hon’ble Dr. Nandita Chatterjee; Administrative Member

Shri Bipul Tikadar,

Son of Bimal Krishna T1kadar,
Aged about 44 years, _
Working as Sr. Auditor post at AO,
R1ﬂeyFa‘1‘ctory, , Ishiapore;, N B
*D1str1ct §4¢E[arg a8 (North),
ReS]?dlﬁ :

Jp % "Ne‘{d1a GaraPOta’-ﬁﬁ ;

” ‘ .."" men‘«‘lpal Controller'
T ‘,“ﬁyudh Bhawan®,

Delh1 Cantonment - 110 010.

4. Additional Controller. of Finance of
Accounts (Factories),
Accounts Office;
Rifle Factory, Ischapore,
P.O. Nawabganj,
District — 24 Parganas (North),
Pin - 743 144.

. Respondents
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For the Applicant : Mr. M.K. Bandyopadhyay, Counsel

For the Respondents : Mr. A.K. Chattopadhyay, Counsel

ORDER (Oral)

Per Dr. Nandita Chatterjee, Administrative Member:

Aggrieved with an order of transfer dated 18.4.2019 (Annexure A-1
to the O.A.), the applicant has approached the Tribunal under Section 19

of the Administrative Tribunaloi.,,Apt, 1985, praying for the following

n po == _‘\.

relief:- e
] A I s NS LT
s -;“f‘f Less oy 2200 s i,

“(la) An ordepL quash&lg and/ or settmg as1éle ihe’ m‘xpugned*transfer order of
the appheanﬁ from Kolkata to Mumbai dated’ 18 2Ii 2019 s,
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2. Heérd both Ld Courrsel oxammed;‘ﬁ'ggumeﬁts on recordlﬂ The
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That on 184 20192:"the respondént,_a;lf 1t1es 1ssue‘é a transfer
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order vide wh1ch the apphcant wa's transferreﬁ—from kata to Mumba.l
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The applicant represented'—on 24 4 2019 agam‘s’t ther said transfer order
praying for posting either at Guwahatl, at Tejpur or at Shillong. The
respondent authorities vide their communication dated 11.9.201'9,--'
however, informed the applicant that the applicant along with others, |
who had similarly represented, should be relieved without 'any further

delay with direction to report to their new place of postings (Annexure A-

4 to the O.A.). | AVQ/
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Ld. Counsel for the applicant would. submit- that -the applicant is

the father of a-seven month old IVF Baby, ‘who reQuire’s‘ regular and

specialized care, that his wife is a school teacher in the State of West '

‘Bengal, that his aged father is a patient of Asthma and; hence, although,
the applicant is willing to accept transfer as. part of policy, he had
submitted his preferred options so as to be available near his place of

permanent res1dence
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% Huéband Wife, teams when one JSh# sert&i'ng ougside the
partm@ntg’undex%%tél r Central Governménts##Depdstmént/Public ~Sector
Undertakmg/ Ate G ernument, may as fapfas po%gll_,’ Fand %thln the
consti‘amts wof a”dkmlmstratwaqconvemq&ceﬁiﬂ : stvated”ﬁg’bov *be ck 1sidered for,
postmémt th“é‘ gsame statb on, or. 1mre 1S no c"é'mhb‘cy/ posiin thafstation to the
State whize th 'ether Spoxi'sehs»; osted. 4] detilstall al; d*be é;gggned as per the
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Ld. Counsel: f%ﬁhmpl@“ﬁ%iﬂﬂ@heremﬁ A pray that a direction.
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be issued on the respondent authorities to issue a speaking. and

.reasoned order after cons1derat1on of the applicant’s representation dated -

24.4.2019(Annexure A-3 to the O.A.).

It is noted here that although mentioned in relief prayed for by the

applicant, no representation dated 30.4.2019 is on record.

4. Ld. Counsel for the respondents submits that as far as transfer -

policy is concerned, the applicant is not entitled to the benefits of para
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. 8.2 of the transfer policy as the applicant’s spouse neither serves in the

+

same department nor is she posted under any other Central Go‘}ernmeﬁt

Department/Public Sector Undertaking or, State Government.

Ld. Counsel for the respondéﬁt‘s, however, doés not object to

disposal of the applicant’s represeﬁtation in accordance with law.

5. Accordingly, with the consent of the parties and, without entering -

into the merits of the matter, we hereby direct the competent respondent

tasnon%;»ggto exa.rmne the

tic rly in the
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{Dr. Nandita Chatterjee) (Bidisha Banerjee)
Administrative Member Judicial Member .
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s th Ccmtroller General of Defence
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